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Project
Stone Crushing Unit
At
M/s MAA GAYATRI STONE WORKS
Arazi no. 159,160 Vill. Sonpur, Pargana-Ahraura, Tehsil-
Chunar, District-Mirzapur(U.P.)

COMPLIANCE REPORT

PROJECT PROPONENT

ASHOK KUMAR SINGH
M/s MAA GAYATTRI STONE WORKS
Arazi no. 159,160 Vill. Sonpur, Pargana-Ahraura, Tehsil-
Chunar, District-Mirzapur(U.P.)
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STONE CRUSHING UNIT

Location: Arazi 159,160 Vill. Sonpur,
Pargana-Ahraura,

Tehsil-Chunar, District-Mirzapur(U.P.) CTO Compliance Report

Validity Period: 25.07.2022 To 31.07.2026

CONDITIONS OF CONSENT(AIR)

1. This consent is valid only for the approved production capacity of Stone

Gritts & Stone Dust-15000 MT/Y ear

2. This consent is valid only for products and quantity mentioned above.
Industry shall obtain prior approved before making any modification in products
in product/process/fuel/plant machinery failing which consent would be deemed
void.

3(a). The maximum rate of emission of flue gas should not be more than the
emission norms for the stacks.

3(b). air Pollution Source Details.

Air Pollution Source Details

Air Pollution Source Type of Fuel Stack No. Parameters Height

PROCESS EMISSION NA 00 Particualarte

Matter

Covering of all
process
emission
sources and
regular water
sprinkling.

D.G. SET-250 KVA. 01 DEISEL Particualarte
NO. Matter

As per
Standard

3(c) The emissions by various stacks into the environment should be as per the norms of the Board.

Emission Quality Details

Stack No.

Parameter

Standard

00

Particualarte Matter

600 MICROGRAM/CU.METER

01

Particualarte Matter

As per Standard

Conditions

Compliance

Quantity of other Pollutnants should also be as per the norms
prescribed by the Board/MOEF & CC/or otherwise mandatory

Noted and Agreed

The equipment for air pollution control system and monitoring
as proposed by the industry and approved by the Board should
be installed in their premises itself.

Noted and Agreed

The modification or installation in the existing pollution control
equipments should be done only by prior approval of Board

Noted and Agreed

Project Proponent: MAA GAYATRI STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi 159,160 Vill. Sonpur,
Pargana-Ahraura,
Tehsil-Chunar, District-Mirzapur(U.P.) CTO Compliance Report

Validity Period: 25.07.2022 To 31.07.2026

Conditions Compliance
The operation of air pollution control system and Noted and Agreed
maintenancebe done in such a way that the quantity of
pollutants should be in accordance with the standards
prescribed by the Board/MOEF & CC/or otherwise mandatory
Unit shold do provisions for fugitive emissions chimney/stack as Noted and Agreed
per the norms of the Board/MOEF & CC/or otherwise mandatory.
The unit should submit the stack emissions monitoring report Noted and Agreed
within one month for issuance of consent order along with the
point wise compliancereport of the consent order. Further
quarterly monitoring report should be submitted.

Specific Conditions:

S.No. Conditions Compliance

1. This consent to operate is granted to M/s MAA GAYATRI STONE Noted and Agreed

WORKS Arazi no. 159 & 160 Vill. Sonpur,

Pargana-Ahraura,

Tehsil-Chunar, District-Mirzapur(U.P.) for production of Stone

Gritts and Stone dust-15000 MT/year

This consent is valid from dated of issued to 31.07.2026 for Noted and Agreed

production of above mentioned product industry shall obtain

prior approval before making any modification in

product/process/fuel/plant machinery failing which consent

would be deemed void.

The industry shall submit audited balance sheet/certificate of Noted and Agreed

C.A. to this office for vefification of Consent fee in every year

and accordingly balance fee shall be paid to UPPCB.

The Industry shall comply the following points:- Noted and Agreed

1. Closed metal sheet enclosures at dust emitting point’s

i.e, the crushers including their discharge points,
screens and the transfer points of belt conveyers, with
arrangements of a door with opening and closing
facility for cleaning and maintenance and flexible for
cleaning and exit of the belt conveyors.
All Opening Provided for ventilation in the enclosures
should be covered by canvas bag filter to arrest the
escaping dust

Project Proponent: MAA GAYATRI STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi 159,160 Vill. Sonpur,
Pargana-Ahraura,
Tehsil-Chunar, District-Mirzapur(U.P.) CTO Compliance Report

Validity Period: 25.07.2022 To 31.07.2026

All belt Conveyers shall be covered by the Industry Noted and Agreed
Silos with telescopic discharge chute for collecting,
storing and delivering/truck-loading the product, ‘stone
dust’ and the reject. ‘Fine dust’

A minimum 12 ft high metal sheet barricading or
boundary wall should provide by stone crusher.

Dust suppressions by scientifically designed water
sprinkling system on raw material/products at the
equipments and transfer points should be adopted as
an auxiliary air pollution control measure.

Green belt along the boundary wall needs to be
developed by stone crusher.

SPM standard as prescribed in Environement
(Protection) Act, 1986 shall be complied by Stone
Crusher.

The Stone crusher shall be made metallic road inside the
premises. Regular Wetting of ground within the factory
premises shall by adopted by the Industry.

. The loading, unloading, handling and storage of raw
materials, products. waste or by products shall be
carried out in such a way so as to minimize the
generation of dust emission.

Industry shall provide sufficient no. of Helmets,
Gumboots, Goggles, Masks, etc to the workers or their
safety.

. The Suspended Particulate Matter(SPM) between 3 to

10 meters from any process equipment of Stone Crusher
unit shall not exceed 600 microgram/m3 as prescribed
under EPA Act, 1986.
Industry shall install closed bag/cloth enclosures at both
crushers including their discharge points and transfer
points of belt conveyers with arrangements of a door
with opening and closing facility for cleaning and
maintenance, within 15 days.

. Industry shall comply the all directions issued by board
under different prepared Action Plans.

. The above equipment spefifications should be primarily
and compulsorily enforced on stone crusher before
start of Production.

Project Proponent: MAA GAYATRI STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi 159,160 Vill. Sonpur,
Pargana-Ahraura,

Tehsil-Chunar, District-Mirzapur(U.P.) CTO Compliance Report

Validity Period: 25.07.2022 To 31.07.2026

Conditions

Compliance

A thick green belt of trees of suitable species able to attain 8-10
meter height on maturity shall be developed in multilineate
staggered manner on a minimum 33% of the land on which the
industry is established as per the “Protocol for development of
Green belt” notificed vide Board office Order No.
11166405/220/2018/02 dated 16.02.2018 in this regard and is available
at URL http//www.uppcb.com/pdf/Green-belt-guide 16.02.18pdf.

Noted , A thick green belt of
trees of suitable species has
been developed as per the
“Protocol for development
of Green belt” notificed vide
Board office Order No.
11166405/220/2018/02 dated
16.02.2018 in this regard and
is available at URL http//
www.uppcb.com/pdf/Green-
belt-guide 16.02.18pdf.

Regular water sprinkling shall be done in order to maintain ambient
air quality. The control measures for controlling process emissions
should be properly maintained and continuously operated.

Noted and proper control
measures are being taken.
Regular wawter sprinkling is
done on roads to maintain
ambient air quality

The Operation of the Industry shuld be in the way that the process
emission generated from the industry shuld not affect the
surrounding environment and population.

Noted and complied

The transportation of Vehicles shall be in such a manner that
emission generated should not affect the nearby residence and
agricultural field

Noted and complied as after
the transportation of Vehicle
regular water sprinkling is
done onroads to control
emissions.

The operation of the Industry and the installed air pollution control
system should be according to Environment (Protection) Act, 1986
and (as amended) and as per board guidelines. Industry should also
follow the guidelines regarding the operation of the stone crushers
issued by Central Pollution Control Board.

Noted and complied

The Industry shall ensure that housekeeping of premises is to be
good always. The Industry shall ensure that handling, collection, and
disposal of solid waste should be in proper and safe way.

Noted and complied

The Unit must be complied the direction/Guidelines issued from
time to time from Central Pollution Control Board, Hon’ble NGT and
Hon’ble Supreme Court.

Noted and agreed

The DG set should be have minimum stack height 0.2x under roof
KVA from roof-top of the nearest building with acostic enclosure
and monitoring of noise level, stack emission and ambient air quality
should be done by the laboratory recognized under Environement
(Protection) Act, 1986 and report to be sent to Board.

Noted and agreed

The Industry should be installed the separate energy meter at the
outlet of bore well for measuring of electric consumption during
water sprinkling as dust suppression.

Noted and agreed

The Industry shall operate water sprinkling system for control
process emission and dust suppression in scientific manner so as to
achieve the prescribed standards for all the times

Noted Regular water
sprinkling is done to control
the emission and to achieve

the prescribed standards

Project Proponent: MAA GAYATRI STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi 159,160 Vill. Sonpur,
Pargana-Ahraura,
Tehsil-Chunar, District-Mirzapur(U.P.) CTO Compliance Report

Validity Period: 25.07.2022 To 31.07.2026

Conditions Compliance
The industry shall comply with any other conditions laid down or | Noted and agreed
directions issued in due course by the board under the provisions of
the Air(Prevention & Control of Pollution) Act, 1981
This consent of the Industry automatically considered abrogated | Noted and agreed
after receiving public grievances regarding air pollution against the
industry and the confirmation of the complaint by UPPCB
Industry shall be operated in such a manner that ambient air quality | Noted and agreed
should not be adversely affected.
Ambient air quality monitoring test should be carried out from | Noted and agreed
Environment(Protection) Act, 1986 approved Laboratory/NABL
Laboratory by the unit and submit monitoring report to the Board
within one month
The Industry should be installed the separate energy meter and | Noted and agreed
electromagnetic flow meterat the outlet of borewell for measuring
of electric consumption and water consumption respectively during
water sprinkling for dust suppression. Electric and water
consumption should be maintain in log book and monthly data
should be send to the Board
The Industry shall ensure that the house keeping of premises to be | Noted and Complied
good always. the Industry shall ensure that the handling, collection,
and disposal of solid waste should be in proper and safe way.
Industry shall comply the all conditions mentioned in previous | Noted and agreed
CTE/CTO’s issued by board.
Industryshall comply the provisions of Environment(Protection)Act, | Noted and complied
1986, Water(Prevention and Control of Pollution) Act, 1974 as
amended and Noise Pollution(Regulation and control)Rules, 2000
as amended.
Industry shall submit valid documents or agreement copy regarding | Noted and complied
supply source of raw material(Stone Bolder) within one month
Industry shall submit distance certificate from forest land/resereve | Noted and complied
forest issued from forest department within one month from the
date of issued this consent order. Non compliance of submission of
above document or if industry is not found as per norms of forest
department this consent order deemed to be automatically
cancelled.
If UPPCB or CPCB issued closure order against the industry, this | Noted and agreed
consent shall remain suspended for the period till closure order is
revoked, after which the consent will be effective again for the
remaining period.
This consent order will not affect the acceptance of order/directions | Noted and complied
of other departments

Project Proponent: MAA GAYATRI STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi 159,160 Vill. Sonpur,
Pargana-Ahraura,

Tehsil-Chunar, District-Mirzapur(U.P.) CTO Compliance Report

Validity Period: 25.07.2022 To 31.07.2026

Conditions Compliance
This consent order is being issued with the intention that no | Noted and agreed
pollution or land ownership dispute is pending and no such
litigation is pending in any court, otherwise the consent order will
be deemed to nullified.

Industry shall Not discharge any trade effluent. Noted and complied.

Project Proponent: MAA GAYATRI STONE WORKS
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Maa Gayatri Stone Works = ==

Branch Office : Sonepur, Ahraura, Mirzapur - 231301
R E-mail : maagaytristoneworks@gmail.com

e

Head Office : J 13/93 AT Cotton Mill Compound, Opposite Pani Tanki, Chowkaghat, Varanasi - 221001
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REFORE TH R NATIONAL G

REEN TRIBUNAL, NEW DELHI
Original A pplication No. 521/2022
(LA No. 6362

023, LA. No. 6732023 & 1A N 679/2023
LA, No. 79812023 & 1.A. No. T99/2023)

Sampurna Nand Vs, State ol ULP. & Os,

M/s Sunil Kumar Pandey
S/o 8hri Devi Prasad b

ihdey
Resident- Vakilal Tando

Wasliganj, District- My

1i"sstreet

Fapur- 231001

(Respondent No, 4)

2. Mrs. Amrita Singh
Wife of Mr. Vishal Singh
Resident- MS-J-1 2/ IS5, H-3 Baulil

agh,

Ram Katora, Chetganj, Sadur, Di

strict- Varanasi- 22100 (Respondent No. 9)

3. Mo, Shah
Sfo Shri Jaimat Ali Shah
Resident- Village- Harhanpur Dunda Shubhail
Police Station- Baheri, District- Barelly- 24320 {(Respondent No. 13)
4. Mis Karuna Consultants Pyt Led
Dircetor Smt, Bhavna Pandey Daughter of Shri Lakshmi Dt Pandey
Resident-Mohalla- 15571 Jasola Now Bethi
Permanent Address- Himmatpur, Mota Haldu

F'eh — Lalkuan Haldwani, District- Nainital- 263139 (Respondent No, 17y

L

Shri Siddharth
Prof. S8/o Shri H.‘L"],:::-. Shie Vil

lage- Chakjata
I'he- Chunar; District- Mirzapur- 231004

U3

(Respondent No. 27)

6. Mr. Chandrabali Yaduy
Sfo Mr. Bitju Resident of Devrathpuir.
Adhwar, District- Mirzapur- 331301

Nt »
e S e

(Respondent No. 36)

M/s Dilip Buildcon Limited

Director Sh. Dilip Suryavanshi Sfo Late Shiy Narayan Suryavanshi
Resident Plot No, 05 Inside Govind Narayan Singh Gate
Chuna Bhatti Kolar Road. Bhopal- 462016 (M1} (Respondent No. 38)
8. M/s Shailputri
Prof. Shri Lakshm; Shankar Mishra S/a Shri Vishwanath Mishia
Resident of Village. Birmauva.
Nakharg, Districr-

Mirzapue. 23§ 307 (Respondent No, 41)
Mys Man GCavatri Sipe Waorks
‘-':,-nnpur, Alirara, Chuniar: 23 H:stfq
y : (Respondent No. 45
. My ﬁ-u,]‘ln;rrnrism. ' el
Sonpur, Chunar,

Mirenpyr- 23 LG

11, MYs Elig Stones (Respondeny No, 48)
Dhagaut] e, Chunir, -"\-'Iil'zjmur- 231309

(Respondent Na. 58)
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5. A No, 521/2022 gampurna Nand Vs. State of U PG

e

Ms. Akansha Choudhary, Mr. A. Renganath and At

Kanchan Kumar, proxy Counsel for Respondent No.47-

PNC Infratet H.

Ms, Mala Sypvastava, Director.
Pradesh. |_Tt-.m1.1p,h AVC .
Ms. Priyanka Niranjan, DPistl ict Magistrate and Mr.
Shiv Fratap ahukla, ADM, Mirzapur I{’Tl'aroug_h VE):

: 'pPCB, Sohnbhadra,

6. 13, 17, a7, 36; 36;

Geology & Mining, Uttar

Mr, Umesh Kuamar Gupta RO, 14

None forthe regpondents no: 4,

4145, 48 58, b1, 63.
&EEH&EIEH_EEEEtEE@ﬁﬂEE on a Letter !’eti_tig:u_e_ce_w_ed_ by Post.

ORDER

] The grievances the application are regarding illegal mining 1 the
area of villages Bhagoti Del, Sonpur, Biyahur and Chakjata, Pargans
Bhagwat, Police Station Ahraura, Tehsil Chinsr, District Mirzapur, utar
Pradesh by illegal blasting and taking out of beuider, patia, gitti ete. causing

damage to environment and health hazards to loc al villagers:

2! Vvide order dated Ol nY.2022 this Tribunal constituted a Joint
Commitice with direction’to submit its Factual and Action taken report. In
compliance ‘hereof report of the Joint Committee was filed vide email dated

03.02.2023.

3. ide order dated 27.04.2023 the Joint Committee was directed 1o
undertake requisite visits ta each of the 26 stone crushers, verify the factual
position regarding compliance with consent conditions and submit ifs report
and State of Uttar Pradesh, through its Chief Secretary, Director, Directorat
5 1 torate
of Mining and Geology, Uttar Prad
g esh, ‘State i T i
v State PCB and all the project

roponents we ded
proponents were impleaded as respoendents no. 1 to 43 d
: 3 and notices we
re

f)rdﬂrt(i 5 e
=C 'd on p 1 L . Lh p
C
1o hc erve Fespo LLlLLEI no. 4 (8] - L [ rope tIIU onents

4 Hf WL o the int pi | £ W 2o vide L"‘,Illall EIEI, l4.’:’;.2“23.
[®
jr’; (_,0[! itte as [J.] J. ]d d
ld[: ﬁld(ﬂ dﬂttd 26-0_}2023 ﬂll the 26 stone
3

crushers were impleaded as

fespondent np. 44 1o 69,

Directa
‘Mirzapy

R



0. A. No. 521/2022 Sampurna Nand Vs. State of U.P.& Ors.
<l
b Vide order dated 08.01.2024 personal appearance of the Director,

Directorate of Geology and Mining, Uttar Pradesh, the District Magistrate,
Mirzapur and the Regional Officer, UPPCB Regional Office, Mirzapur

(Physically or through VC) was ordered,

6. In compliance thereaf Ms, Mala Srivastava, Director, Geology and
Mining, Uttar Pradesh, Ms: Priyanka Niranjan, District Magistrate, Mirzapur
and Mr. Shiv Pratap Shukla, ADM, Mirzapur have appeared before this
Tribunal through VC and Mr. Umesh Kumar Gupta, RO, UPPCB.
Sohnbhadra has appeared before this Tribunal physically and we have

interacted with them

i In its report the Joint Committee had recommended re-evaluation of
leases found operational approximately 500 to 600 meters close to Jargo

dam and for constitution of Expert Committee and remedial action of

declaring buffer zonc and prohibiting mining within buffer zone. Ms. Mala

Srivastava, Director, Geology and lining, Uttar Pradesh, Ms, Privanka

Magistrate, Mirzapur have submitted that commitiee has

Niranjan, Districl Magi

: - et M el e - = | " T D ; : : e
been constituted but 1ts report s S awaited. Other recommendations ol

the Joint Commiltee are also yet to be carried out and Ms. Mala Srivastava,

Director, Geology and Mining, Uttar Pradesh, Ms, Privanka Niranjan, District

Magistrate, Mirzapur seck time to look into the aspects and file action

reports.

8. Action taken reports be filed by Ms. Mala Srivastava, Director, Geology

and Mining, Uttar Pradesh and Ms. Priyanka Niranjan, Di

Mirzapur within one month by email at judicial-ngt@gov.in preferably

form of searchable PDF/OCR Support PDF and not in the form of Image

PDF.

taken

girict Magistrate,

in the
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Says

(4] In its report the Joint Committee made observations regarding

environmental violations with respect to each of the Project Proponents and

responses were filed by the concerned official respondents and Project

Proponents.

10. Objections to the Joint Committee report have been filed by

respondents no, 49, 61, 69 vide emails dated 17.02.2024. Letter has been

filed by respondents no. 5, 23 and 42 vide emails dated 17.02.2024.

Objections to the Joint Committee report has been filed respondents no. 50,

55. 56. 65, 66 vide email dated 19.02.2024.

11. Report has been filed by UPPCB vide email dated 19.02.2024.

Additional Compliance reports have been filed by respondents no, 57 and 51

vide emails dated 20.02.2024. Report has been filed by District Magistrate,
Mirzapur vide email dated 20.02.2024. Response has been filed by
respondent no. 4 vide ernail dated 20.02.2024. Additional information has
been filed by UPPCB vide email dated 07.03.2024. Compliance report has

been filed by M/s. Maa Shital Stone, Mirzapur vide email dated 11.03.2024.

12. Due to the number wof the Project Proponents impleaded as
respondents no. 4 to 69 being large it becomes difficult to properly correlate
the observations made in the report of the Joint Committee regarding
environmental violations and the submissions made by the official

respondents and also the responses filed by the concerned Proj
. roject

Proponénts.

In these facts e
and circumstances we consider it to be
appropriate as

prDCEedinES are condyet
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violations; verifying compliance and taking remedial measures against each

of the Project Proponents separately.

4. In wview of the above the Registry is directed to scparate case against

each of the Project Proponents impleaded as respondents no, 4 W 69 by
preparing Photostat copies of the relevant recotds and registering separate
original applications by treating the present original application as case

against respondent no. 4 and preparing and registering 65 other cases
against remaining 65 Project Proponents (regarding Mining).

18: O.A. No, 521/2022 and remaining 65 cases so prepared and registered

be put up on 25.04.2024

16, It may beobserved here that none has appeared for respondents ne. 4,
o 4. 1 27 36,838, 41, 15,

48, 58, 61, 683, Notices be issued o

the
respondents no. 4, 9, 13, 17, 27, 36, 38, 41, 45, 48; 58 and 63 again
requiring them te hie their

reply/responses at least one week belore the date
of hearing fixed in this tase by email at judicial-nat@sov.in preferably in the
- - o R * == - e — e

form of searchable PDF/OCR Support PDF and not in the iorm of Image

PDE.
17 Initially this Tribunal had passed interim injunctive order restraining
mining/stone crushi

iing but the orders were modified and lastly this Tribunal

passed the order dated 17.10.2023 permitting the Project Proponents to

operate as mentioned therein.

18.  The aspects of compliance with EC/CTO conditions by the: mining

lease holders and ©TO conditions by Stone Crushers need to be verified and
in case of viclations remedial action is required to be taken

it
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16 The UPPCB vide letter dated 07.03.2024 has filed additional

information wherein, it is' stated that closure order has been issued on

19.02.2024 for the closure of 21 stone crushers and 40 mining leases for

non-compliance of consent/EC conditions.

20. All the Preject Proponents of Stone Crushers are directed to file their
compliance reports in response 1o the reports of the Joint Comimittee,
UPPCB and District Magistrate, Mirzapur with details of action

taken feontemplated for the compliance of consent conditions as applicable

ta them within one month by email at judicial ngtiigov.in preferably in the

form of searchable PDF/OCR Support PDF and not in the form of Image PDF
and sent copy thereof to the Regional Officer, UPPCB who shall verify the
compliance and file verification report before this Tribunal: UPPCB shall
take appropriate remedial action regarding closure /revocation of closure on
the basis of such verification of non-compliance/compliance by the

concerned Project Proponents.

21. All the Project Proponents of mining leases are directed to file their
compliance reports in response 1o the' reports of the Joint Committee

UPPCB and District Magistrate, Mirzapur with details of action

taken /contemplated for the compliance of consent conditions as applicable

t6 them within one month by email at judicial-ngt@gov.in preferably in th
e

form of searchable PDF/OCR Support PDF and not in the form of Image PDF

and sent copy thereof to the Member Secretary, UPPCRH
b 2 In V].E\;\."
of

complexity of the issues involved regarding compliance of epy:
DVironme
ntal
clearance/consent conditions imposed on the lease holdere
¥ WE Cﬂn 3
sider it

appropriate to constitute a committee CoOmprising of M
ember g
ec

UPPCB ‘as Chairperson, representative of Fetary,

SEIAA, |
e iaeipal Secretary, I ' Uckngy,
representative of Princip » Irrigagio, o




-

6489

No.2
Item No (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(Through Physical Hearing with Hybrid Ve Option)

Original Application No.521 /2022
(LA, No. 656/2023, [.LA. No. Br3/2023, LA No. 67972023
[.A. No. 798/2023 & LA, No. 799/2023)

Sampurna Nand ..Applicant

Versus

State of U.P. & Ors ...Respondents
Date of hearing: 12.03.2024

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: M. Pramod Kumar, Advocate with Applicant.
Apy :
Respondents: My Gi Gi C Georee, Advogate for respondent no. 1-
a8 1 : IVLE, xl. I
State of ULP
Mr Pradeep Misra, Advocate for respondent no: 3-
AVE ] rFraucop Il ely

UPPCB (through VC).
Ms. Deelcsha L. Kakar, Mr. Rashneet Singh, Advocales
Vi, LA = 4 ;

inr respondents no, 5,6, 8; 11, 14,18, 19, 20 21, 2
T“ n5. 26, 30, 31,33, 37,42, 43, 46, 49, 50, 55,

2
50. 61, 64, 63, 65, 67. 68 and 69,

i
=y

Mr, Sujeet Kumar, Advocate for respondents No. 7 and
52. ) :
Mr. Alok Kr. Singh and Mr. lvan, Advocates for

Respondent No. 10. . e
Mr. Aviish Mishra, Advocate for respondents no.la, 19,

16, 28, 20, 40:and 33,

Mr LK. Kapila, Sujeet Kumar and Mr. Prakash ’
Giaitam, Advocates for respondents no. 32, 39, 54 a4
G2, .

Mr. Utkarsh Sharma and Mr. Sharad Chauhan,
Advocates for respondents no. 34, 35, 51 and 57.




12. M/s Rajesh Bhai Patel
Arazi No. 18072, Bhagauti Dei
Patihatta, Chumar, Mirzapur- 231 30:4 (Respondent Ne, 61y

13. M/s Raufl Khan

Bhagawti Del, Chunar, Mirzapur=231304 {Respondent No. 63) A

NOTICE

1le Tribunal on 12.03.2024 (copy

ion was listed before the Hor
| the following -order

when the Tribunal inter-alia passec

Whereas the abave titled Applicat
of order. report & petition are enclosed),
1S J_*."'!'. -

{reproduced relevant extrac

“16. It may be observed here that none has appeared for respondents no. 4,9,
13. 17. 27. 36, 38, 41, 45, 48, 38, 61, 6J. Notices be issued to the respondents
o, 4.9, 13, 17, 27, 36, 38. 41, 45, 48, 58 and 63 again requiring them to file
week before the date of hearing fixed in this

their reply/responses al least one
the form of searchable

case by email at judicial-ngt wgoy.in preferably in
PDF/OCR Support PDF and not in the form of Image PDF.
27 List for further consideration on 25.04.2024.7

Fegeap w

isted for further hearing before the
us Marg, New Delhi-110001 through
-2 Hon'ble Tribunal either in person

wlice that the ahive al |

106 = S

24. ut Faridkot House, Copernie

o dissetions of the Fon® ble Tribunal ‘vide

response, as per diree
of your appearance on the date above mentioned, the said

] Given under miy hand and the seal ofthis He thte Tribunal. on this 3 April, 2024,

Caiwe Lists & other informaion,  please vixit cour. website

Mote:s  (For  Orders

W greeniribinal gov iy
.-"'/
— =i W

Consultant (Judicial), NGT
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